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In thls 0A the petitloner has prayed for a direction

upon the. respondsnts authorities to release ex-gratla payment in

 favour of the applicant with 18% interest pe annum. It is submitted

by Ms.B.Ray, 1d. counsel appearing for. the respondents that as the
petitioner did not exercise option in then1atter cf ex-gratia pay-
ment in proper form the respondants authorities could not take any
action in this regard. This objection. has already been t aken by the
respondeﬁts in their reply, It is also submitted by Ms Ray on instruc
tion that as socon as the petitionsr exercises hel.option in the
peoper form the respondents authorities yill take approprlate action
in this regard yithout further delay. Under such circumstances Mr.A,
Chakr aborty prays for leave to withdraw .this application with a
Further leave to the petitioner to exercise her option in the matter
of releasing ax-gratia payment iﬁ the proper form before the respon-

dents authorities. Considering the submission ye alloy the petit ioner

- to withdray tha application and leave is, houwever, granted to the

petitioner to exercise her option in proper Form be?ora the respon-

dents authnrities within a weaks From this date, The respogndents
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